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SHRI P, K. KUMARAN (Andhra
Pradesh): About the Cochin Shipyard
we want to ask clarifications.

THE  VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): We will take
up the items one by one. Now, about
‘the Cochin Shipyard.

—

RE. STATEMENT ON COCHIN
SHIPYARD

SHRI K. CHANDRASEKHARAN
«(Kerala): Regarding the statement on
the Cochin Shipyard, may 1 know
from the hon. Minister (a) when the
work in connection with the Indian
Shipyard at Cochin would com-
mence; (b) when he expects to
complete the preliminaries in this
regard; (¢) whether the hon. Finance
Minister now in Japan would be talk-
ing over this matter regarding techmi-
cal collaboration with  Mitsubishi
Company and their agents there; (d)
what is the extent of expenditure that
is proposed to be incurred during the
Fourth Five Year Plan and (e) what
is the stage of work that would be
actually completed before the end of
the Fourth Five Year Plan?

Re Statement on

THE MINISTER OF TRANSPORT
AND SHIPPING (PROF. V. K. R. V.
RAO): shall 1 reply together?

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA): Yes.

(SHRI

SHRI P. X, KUMARAN (Andhra
“Pradesh): Mr. Vice-Chairman, this has
been a project which has been pending
for the last several years. I would
like to know whether the decision
that has been just now announced is
a final decision or whether this will
again be kept pending while in the
process ot finalising the Fourth Five
Year Plan Secondly, in the earlier
stages there was some sort of under-.
standing between Messrs. Mitsubishl
Heavy Indutries and _the Government
of India regardine the constructions
of these carriers. Now, since the size
of these carries is to be increased
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to 66,000 dwt, Messrs. Mitsubishi Heavy
Industries have indicateq their interest
in the project. There is no under-
standing with them as yet. May I
know how long it will take for the
Government to come to an understand.
ing with these Japanese collaborators?
And when is the actual work likely
to comMTence?

CURELECENE CIEEC I Trei &1
(wew w3w) : gwawla wERE, TR
yo 47 a8 € f 7 faememeaw &
fergram formame & agr v gm Fr AT
&1 T & AT g g AT YA @
gAT faadT Ot gy av o 41 Iad
AT gAR FBT T TFE w0 frm &
T TAAT TET AL AZITE T AT HF T
ford g a7 waer FR T & 7 qAT AT Y
2 fr ot ux Y &9 uF wiE #7 swaqy
SIOH #3779 TFF TET UF T8 FY
TEATT T H W@ £

Za<r AT 7 & F 39 #0T H Sy
7w foaare 1w 7 @ § T g
IR gAY AT F¥ fAar T owk
AT FIE FIA & a1 F1 FrTAT F47
4 3ud fFag vt F aw e o
TAIL T TH WA AT § GAHT A
T 3feFma g I agr |

T ara a2 2 F g S g
agt o< Ftwar faamaaeay fomas § 2
37 FAAT A1 WEAAT @Y ZT TG 9T
ga # fady F19 & 07 539 357 77
g faag g7 #1 &gt &1 97 Jgudr
98 °?

SHRI KESAVAN (THAZHAVA)
(Kerala): Before the last general elec-
tions, the foundation-stone {for the
construction of the Shipyard was laid
by Mr. Raj Bahadur, the then Minis-
ter. Now, a statement has been made
by the Minister before this House that
it has peen decided to set up the Ship-
yard. So, may I take it that this may
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be aken 35 the fina]l decision of the
matter? If so, within how many monthg
will the construction of the ship-
building yarg start and within how
many months wil] the construction be
completed?

SHRI BALACHANDRA MENON
(Kerala): Apart from the construction
of such ships, will the Government
also consider the building of deep-sea
fishing vessels and other ships 1n the
same shipyard there?

SHRI KRISHAN KANT (Haryana):
Firstly, when heavy weight ships are
bult there, will there be any change
in the agreement of collaboration with
Messrs. Mitsubishi Heavy Indusiries
and, 1if so, what is that change? Secon-
dly, I would like to know the details
about the technical collaboration, whe-
ther Indiap technicians will be asso-
ciated while the Shipyard ;s peing
built, how many technictans will be
there and by what time the Japanese
will go away, when the whole thing
will be taken gver by Indian techni-
clans, how much foreign exchange will
be required for building the Shipyard
and after how much time it will be
completely free from taking anything
from outside?

SHRIMATI DEVAKI GOPIDAS
(Kerala): First of all, let me congra-
tulate the hon. Minister for arriving
at a final decision on the long-drawn
out affair of this Shipyard at Cochin.
Now, I would like io know what is
meant by this sentence in the state-
ment—*. . without any commitment at
present on subsequent expansion.” The
sentence causes apprehension in my
mind. If we find it economical to ex-
pand it and if we want to expand it,
may I know whether the agreement,
the assessment and everything will be
in such a manner as we can expand
it? When we think of much bigger
bulk carriers, we must have the capa-
city to puild guch bulk ships also. So,
I woulg like to know from the hon.
Minister whether such a point is also
considered. For Jack of time, what
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Wwe have experienced in the Idikky
Project in Kerala should not happen
In the agreement about the construe-

tion of this Shipyard.,

SHRI DAHYABHAI v. PATEL
(Gujarat): May I ask whether the
hon. Minister pas takep the trouble of
seeing the history of the Shipyard that
was once tried out in India at Visakha.
patnam and why that project had to
be more or lesg gwven up or that pro-

Ject 15 not working very satisfacto-
rily?

PROF. V. K. R, V. RAO: Given up?

SHRI DAHYABHAI V. PATEL:
It 15 going on at g very slow pace
and shipping companieg prefer to buy
ships from outside rather than pur-
chase them from Visakhapatnam

SHRI P. K, KUMARAN: No, no.

SHRI DAHYABHAI V. PATEL:
Ships made at Visakhapatnam are not
as satisfactory and ag cheap as ships
built outside. Has the Minister tried
to make any survey of the conditions
that resulted 1n thig and why the
shipping companies are anxious to go
outside, tp Japan and other countries,
to purchase shipg? German ships have
been purchased, Japanese ships have
been purchased And has any study
been made of all these aspects before
embarking on 3 new project? T am not
against embarking on any new project.
I hope this coutry will have more than
one shipyard, several shipyards.

Shall we not make a proper study
of the matter gnd not rush into pro-
jects as we have done in the case of
So many projects and then found our-
selveg in difficulty, financially and
otherwise? What are the reasons? Is
it that the cost of labour has become
too high in this country, or that the
planning has not been proper or the
ccllaborators have not given ug pro-
per advice? I think we had French
collaborators at Visakhapatnam. That
is my recollection—I speak subject to
correction. Has the Ministry made any
study of thig before going into this?
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PROF. V. K. R, V. RAO: Sir, the
first question asked was when the pre-
liminaries are expected to be complei.-
ed. 1 am not in a position to answer
that because first we have got to
acquire all the land. Only some por-
tion of the land which is requireg has
been acquired. In fact, we are in
touch with the Government of Kerala
to see that all the land which is re-
quired for the purpose is acquired.
The hon. Member must remember
that practically mothing hag been done
on the Cochin Shipyard so far.

I do not know about the founda-
tion-stone. Perhaps possibly it may be
there. But so far practically nothing
has been done on the shipyard, (Inter-
ruption by Shri Lokanath Misra) If
you kindly allow me, you have gll
asked me questions. I thought you
would show your appreciation of the
fact that at long last this project has
been completed. But I suppose it
would be too much for me to expect
because of political differences. I
thought this was g matter that cut
across politica] differences. Anyway,
1 will answer every one of the ques-
tions that have been asked. Amnd after
that, if you still want to ask more
questions and if the Vice-Chairman
permits. I am quite prepared to do so
because I have put in quite a lot of
effort on this project.

Regarding the first question, as 1
said, preliminaries really relate first
to the acquiring of the land that we
want. After the land has been acquir-
ed it has got to be surveyed, and for
al] that we have to get the co-opera-
tion of the Kerala Government, and
1 have no doubt in my mind that the
Kerala Government will give me their
full co-operation.

Regarding the second question,

namely, when the work will com-
mence, obviously, the work w‘111
commence after the preliminaries

have been completed, after the land
has been acquired and after we have
come to an agreement with our tech-
mical collaborators in the light of the
revised circumstances indicated in the
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statement. So it would not be possi-
ble for me to indicate just now in
tetms of months as to when we will
start the work. All that I can assure
the hon, Members is that—I hope they
V\{iu accept this—] am very, very an-
Xlous to see that this project is start-
ed as quickly as possible. I gave mj
word to this House that befors this
Session ig conclnded, I will make a
statement on the Cochin Shipyard, ang
I have succeeded in doing that.

Regarding the third question, whe-
ther the Finance Minister would bLe
talking to the Mitsubishi Co., I would
say, “No”. Thig g matter for the
Transport Ministry. The Cabinet ap-
Proval was only received—today is
Friday—yesterday, and the authorisa-
tion is for the Transport Ministry for
conducting the pegotiationg and so on.
The Finance Minister doeg not come
into the picture as far as negotiations
with the Mitsubishi Co, are concerned,
that is the responsibility of the Trans-
port Minijstry.

About the stage of the work, that
would be actually completed by the
end of the Fourth Plan. I have stated,
I believe, in this House ‘before and
also in the other House that before
the end of the Fourth Plan there
would be visible and conspicuous
demonstration to everybody in Kerala
ang outside that the shipyard is on.

SHRI P. K, KUMARAN: Merely
show-work.

PROF. V. K. R. V. RAO: That really
means getting on with the building of
the dock. Mere civil works and office
buildings will not do. We will see
to it that as much work ag is pOS'Sible
gets done before the end of the
Fourth Plan. At present the expecta-
tions are—well, I am very reluctant
to sav this because my hon. friend,
Mr. Kumaran, if I and he are still
in the House, will try to catch me.
But it he will not catch me, our ex-
pectation is that the first keel will
be laid—by 1971-72 and I think the
ships will start coming in by 1974713
or at the latest by 1975-T6.
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Then, gir, g question, was asked by
Mr, Kumaran, I was wondering what
live he was going to take. He wanted
t0 know what will happen it there is
no decision. Actually 5o far there was
No decision on the project. The only
decision wag ip principle that there
thould be a second shipyard. A full
project report was prepared only ia
1966. And keeping Mr. Kumaran in
mind, Mr. Vice-Chairman, in the state-
ment I said “it is finally decided”. The
word “final” is used in the statement.
I can assure him that this is a final
decision ang I hope he will be with
me in seeing that it is a final deci-
sion,

SHRI P. K. KUMARAN: Thank
you. . M |

%

PROF. V.K. R, V. RAO: Then how
long will the Mitsubishj Co. take?
Obviously I eannot give an answer
to that because we wil] have to
start negotiating with them and try
to find out in what way the agree-
ment needs to be changed. It is not
merely a question of larger size of
the ship. It is a'so a question, to
which another hon. Member referr-
€d, that in the last three to four
years our technical capacity has in-
creased and we have now got larger
‘availability of indigenous equipments
and so on. Therefore, all this has
to be taken into account. But this
m1~1 I can state. Before we sub-
mitied a note to the Cabinet we got
in touch with the Mitsubishi Co. peo-
ple and found out whether the
change in the size of the ship from
53,000 to 66,000 DWT would make
any difference as far as their colla-
boration is concerned because they
have done the lay-out and every-
thing. They said that it may not
make much difference. What we
asked them also wag the question of
production of 66,000 DWT shi_ns.
They saig that they would be in-
terested. And after getting (Mt
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another hon. Member
what efforts we

Then, Sir,

are not repeated here and that we
do not incur losses. Sir, specijal
steps are taken to see that the H.S.I..

experience is not repeated here.
As the House is aware, the H.S.L.
Was not started by ys. The H.S.L.

was started by the Scindias, We took
it over from them. Even to thig day
the H.S.L. suffers from the fact that
the origing] capital  investment s
very, very low compareqd to what is
required for a really first class ship-
yard. I think the original investment
was about Rs. 3 crores and the yard
was originally intended to construct
ships of 8,000 tonnes, Now we are
constructing ships of 12,000 tonnes.
We gre gradually expanding the
capital investment in the yard, As I
said, in the statement, we have just
got sanction for putting up a dry-
dock yard in Visakhapatnam costing
about Rs. 4 crores. I am hoping
that in due course we will also make
other arrangements in the Visakha-
patnam Shipyard which will enable
us to produce six ships a year
instead of three ships which we are
now producing ber year, We are
hoping that even with the existing
arrangement, with some marginal
adjustment, next Year we will be
able to go up to 4 ghips. But the
Managing Director tells me that it
is not possible to go beyond 4 with
the existing capacity of the Shipyard.
In fact, we are investigating into the
whole question as to what shou'd be
done in order to see that the capa-
city of the Yard is kept at 6 per
year. If that is done the Yard will
become completely economic.

The foundation stone question I
have already unswered. I hope the
foundation stone is still there be-
cause I do not want to go and lay
another foundation stone. T hope the
foundation stone is still there

SHRI P. K. KUMARAN: It is
better to go and lay a new founds-
tion stone.
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‘PROF. V. K. R. V. RAO: Then,
Sir, the question was asked whether
the shipyard would also be cons-
tructing deep-sea  fishing vessels.
'Ijh‘at question has not yet been con-
sidered. We will finq out at the
appropriate time whether over and
above doing this they can also cons-
truct smaller vessels. My own per-
sonal feeling is first let us get on
with this job. If we can do this it
will be really a landmark in the
Indian economic history. To build
ships of 66,000 tonnes is really a big
thing and I would not like anything
else to come in the way of the exe-
cution of the scheme.

Re Statement on

Then the question was asked whe-
ther there will be any change in the
agreement with the Mitsubishj Co.
and whether the Indian technicians
will be associated @and how long
will the Japanese stay and whether
they will go away. Though we like
the Japanese very much indeed, we
do not want them +to stay perma-
nently in Cochin. We will alsp see
to it that Indian techmicians are
associated with the scheme, All these
will be matters of negotiation.

There whas the question of foreign
exchange. The foreign exchange
estimate ig about Rs. 5 crores out of
a total cost of Rs. 30 crores of the
project.

About future expansion, I would
suggest very humbly to my hon.
friends that it is better to keep it
out now, because we know the num-
ber of years it has taken to get this
Shipyard. Even as it is, it is 2 good
economic proposition as I shall te'l
you in a moment. At the moment I
do not want any more complication
to be made by saying that the Ship-
yard be so constructed ag to be able
to construct 85,000-ton ships. If we
do that, it will mean more delay,
another project report and delay. I
think the hon, Member does not
vwant that. Let us like Tilak get 8
annas or 10 annas in the rupee and
wait for the remainder rather than
Bay lsixteenn anmag o nathing?
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SHRI DAHYABHAI
Only two annas.
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V. PATEL:

PROF. V. K. R. V. RAO: Oh, no
this is not two annas. It iz at leas
12 annas out of the 16 4nnas. In
actual fact, if you compare with what
was initially recommended in 1959,
this is more than 16 annas.

SHRI DAHYARHAI V. PATEL:
The rupee is worth 4 annas now.

PROF. V. K. R. V. RAO: There
Mr. Dahyabhai Patel wil] forgive
me if I do not enter intp a dis-
cussion with him on that subject.

The final question which was ask-
ed was by my friend, Mr. Dahyabhai
Patel. He asked whether we havae
made 2 study of the working of the
Hindustan Shipyard and why it is
that Indian ship-owners are not buy-
ing ships from there. He a'so said
that without having a thorough ex-
amination and so on, it would not be
wise for us to go in for a new pro-
ject. Well, I am not sure if Mr.
Dahyabhai Patel iz a member of the
Public Undertakings Committee,

SHRI DAHYABHAI V. PATEL: 1
am not.

PROF. V. K. R. V. RAO: If he
were, then he would not have ask-
ed me that question because the Pub-
lic TUndertakings Committee went
very thoroughly into this question of
the Hindustan Shipyard and their
report was received on the 30th of
March this year. The bulk of the
recommendations made in that re-
port have already been implemented.
T can tell Mr. Dahyabhai Patel that
speaking for myself—I have be':en
there—we have got a new Managing
Director; we have got a new Chair-
man of the Board; we have got a
new Director of Shipping Construc-
tion; we have got 'a Special Officer
in the Ministry whose job is, among
other things, to look after the pro-



4877
{Prof, V. K. R. V. Rao.]

Re Statement on

gress of the Shipyard; we have got
sanction for the Dry-dock yard. And
we hope also that in due course, we
will get some money for further ex-
pansion of the lay-out of the Ship-
yard. Therefore, I would like to ex-
press an opinion that I think that
the Hindustan Shipyard is going to
do well in future. As far as the
question why ships are not being
bought from there is cohcerned,
they have no ships to offer, Their
present capacity is only two to three
ships a year. I should like to inform
Mr. Dahyabhtaj Patel that the entire
capacity of the Shipyard for the
next five years is completely book-
ed. Even if somebody wants to place
an order, there is no question of
construction of any more ships be-
cause the capacity 1is completely
booked for the next five years. As
far as this Cochin Shipyard is con-
cerned, we are very hopeful that
this is going to be an economic pro-
position. We expect that between
1975 and 1980, there may be some
loss in the sense that we will not be
able to repay the loan instalments
and the interest during that period.
By 1980, we expect to be in a posi-
tion to earn encugh not on'y to wipe
out the cash deficits, but also earn a
dividend of something like 5 to 6
per cent. At long last, after a great
deal of agitation after a great deal
of consideration, we have taken a
decision to have the Cochin Ship-
yard. I am sure I am speaking for
all sections of gpinion in the country
when I say that this is a national
undertaking. It is mnot merely a
Kerala undertaking. It is @ national
undertaking and I hope that with
the goodwill and support of all per-
song in the country and parties of all
political persuasions, we wi'l sez that
the Shipyard comes into existence
and vproduces ships of which the
country can be proud. Thank you.

SHRI BHUPESH GUPTA (West
Bengal): Sir, I want to bring to your
notice a gerious matter arising out
of the statement In regard to the
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Mala Sinha matter . . . (Interrup-

tion),

St famagaTeas &1+ 9iefear:
§ famars & gaifesrs or FARSH
TG FATA qq 5Ty F

A F iy g fF geR
fergmar fomne &1 g9¢ & TF-4Ex
frar orr g9fAT ag e wiE & A
AR e g T Esvwmt s %
are T a9l g1 71 T oy Fr o
TR g 9% & S0 aAr 91 7
HA qg FATAT AT BF BT 0T F
& &1 FA F7 ANE T W EF T
FIH TG FT 9 G 2, TW ITHR! FAT A
A& FT 9T W E 1 AL BT OFET FT
FHOZ | A1 FE OaT 75 31 6 gw o
AT G FI A AR I9F G AY
FET JUHT A ERA CFAT F31 fer a7
T IFRT AT AGE FT A K< &Y wfeaar
gAT g1 i 1 A & T 9Eer e
FIT THAT BRA TFAS [ ST FC
AT ? Qv F g f T AT gw FuF Q@
F FH HIT A | QT TE AT a9

SHRI K. CHANDRASEKHARAN:
I may say g word here, Sir, so ihat
the hon., Minister can reply to my
small point also. It is a matter of
clarification, but I particularly re-
quest this House ang the hon, Min-
ister also not to think that I am in
the least suggesting that the hon.
Minister has misled the House by
any wrong information, But at the
same time, T feel it my duty to sece
that the position of the Kerala Gov-
ernment is correctly understood. It
was indicated by the hon. Minister
that the land necessary has not heén
completely acquired and that some
more land has got to be acquired.
May I tell the hon. Minister that in
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1961, the Central Government asked
the State Government to acquire
99.66 acres of land for this purpose
and the socialist-led coalition Minis-
try of Kerala in office at that time
acquired the land necessary as sug-
gested by the Central Government in
a record period of five months and
took over possession of the entire
land in a record of period of another
one month? Subsequently, the Cen-
iral Government suggested to the
State Government not to acquire
more land because the entire scheme
was under re-consideration. It was
only about a few weeks back that the
present Government of Kerala was
informeyg that the matter might be
pushed through and that they might
take the necessary steps for land
acquisition. As soon as that was
done, the Government of Kerala has
initjated land acquisition proceed-
ings to acquire about 60 acres more.
And so long as the present coalition
Ministry in Kerala ig in office, I can
assure the hon. Minister that the
land necessary will be acquired and
given over on the date the Minister
fixes

PROF. V. K. R. V. RAO: The hon
Member has asked several questicns.
I can answer them, but we need not
have a big discussion on that. If he
wants anything more, we can dis-
<cuss it. Regarding the first question
about the foreign exchange trouble
in the H.S.L. shipyard, there were
a number of difficulties and they are
all outlined in the Public Undertak-
ings Committee Report. Foreign ex-
change was one of the problems. A
number of other difficulties were
there. I am sure that we will learn
from the experience that we have
gathered in the working of the
Hindustan Shipyard and we shall see
that we do not repeat the mistakes
in the working of the Cochin Ship-
vard, Regarding the other point of
the hon. Member here, I thought I
had completely dissipated the atmos-
phere of suspicion. I have not said
anything against the Kerala Govern-
ment. I can assure him that though
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I do not have that intimate touch
with the Chief Minister of Kerala
which the hon. Member has, I am
also in touch with the Chief Minis-
ter. We had a very long discussion
when he was here last time. When
the Chief Minister went back, he
made a statement in the Kerala
Assembly referring to his conversa-
tion with me. I have not the slight-
est doubt on the readiness and the
ability of the Kerala Government to
get the land that we require. All
that I said was that in the prelimi-
naries, this question of lang acquisi-
tion is also included.

SHRI BHUPESH GUPTA: Now I
have to bring to your notice 3 seri-
oug matter. The Chairman was good
enough

SHRI V. M. CHORDIA: We can
take up the statement on rubber.

SHRI BHUPESH GUPTA: The
Chairman was good enough to say
‘I want the Finance Minister to ex-
amine this question thoroughly and
tell us what exactly is the positicn.’
Now, Sir, T am not concerned with
the Minister; T am concerned with
you now, because the Minister has

made a statement which is more
shocking than what he said. 1 will
presently show how

THE VICE-CHAIRMAN (SHRI

RAM NIWAS MIRDHA): The hon.
Member would like some reply from
the Government.

SHRI BHUPESH GUPTA: 1f the
Minister is not here, 1 cannot help
it. Today is the last day and I do
not know whether he would
come . . .

DIWAN CHAMAN LALL (Pun-
jab): Mr. Vice-Chairman, under what
procedure is Mr. Bhupesh Gupta
getting up to draw your attention to
a matter which has been discussed
already on the floor of the House?

SHRI BHUPESH GUPTA: No. Mr.
Vice-Chairman, may I proceed? . .
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THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): The position is a
number of statements were made to-
day and some Members want clarifi-
cations on those statements. We have
just finished with one statement.
There iz another on rubber on which
some Members want to have clarifica-
tions. So, if you like, we can take
that up first and then you can make
your gsubmission later on; und if the
Minister comes, he can reply

SHRI BHUPESH GUPTA: The
Minister will not come. If the Min-
ister is coming, it is all right.

THE  VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): I wou'd
suggest that we take the questions on
rubber first.

3 p.M.

RE STATEMENT ON THE PRICE
POLICY FOR INDIGENOUS
NATURAL RUBBER

ot (F¥AW T RERTITRA AriEan
(weawdm) : F G A A TOAT ATEAT

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): I will re-
quest Members to please keep note
of the fact that the day is fixed for
some definite business and that is
the business before the House. So
that should not suffer unnecessarily.

st fraanaTr @RI TAe ANfeat:
qEAY v WA S A § 97 SN AEar
i 797 O A T HTFIAS a9 K1 AT
¥ gIue ¥ OTHE A AN FHA IA G2
I w9 § a7 ufuw &7 afewfas & A
7o wfaF F71 ofony gA A W X
Trewew § SATC A 9% AW EE ¥
foay W Teaew § 3 gfas wET A @
ST THEr Twa & [ T fear e
wr !

[ RAJYA SABHA ]

' Bs, 4150 per tonne for rubber.

Price Policy for 4882
indigenous rubber

AL A, A W AT USRS
gafgdt W F1 99 frn——faaw ow
&1 EF2T & &9 AT & IEE 175 %o
¥ FFeT A faw qw 2000 F
4000 FF FART & ITH! 150 €74 9%

I I AT QI 2 Fi FHW
F G T T GIF T) ABAE § ©
to  supplement the efforts of
_S’mall growers in improv-
ing their  productive efficiency,
SR g B T30 § TAE A
TG FT AT 4T JOFT & 7 &7
THFT faEeT TAT A B wwar 97 fF
Sy % wew w1 dera ¥ iy g @
fa <Y foraeT saTer Nea 4 § T
39 feama § aafadt & st 97 39wy
Ty fear S a1 39 g gan o
fagoy 74 & awar a1 o) A% 3H-

forday |y 1 Fam a<eT & 7

SHRI BALACHANDRA MENON
(Kerala): The Government of India
has accepted the recommendation of
Has
the Government consulted the Kerala
Government and also the producers
there? There has been a big agita-
tion that they should %t least get
about Rs. 6,000 and the Minjster of
Agriculture of the KXerala Govern-
ment definitely assured that o fair
price would be given. The sum of
Rs, 4150 is something that the pro-
ducers never expected. Their de-
mand has been for Rs. 6000. At no
time has it gone below this. It was
about Rs. 4,000 or Rs. 3,800 that they
ngsed {0 get and this will mot help
them in any way. Therefore will
the Government reconsider before
they accept this recommendation
and also consult the Kerala Govern-
ment?

Secondly, regarding the small hold-
ings, a small holding of 2 hectares in
rubber is mothing. Will the Govern-
ment ut least accept that such of
those plantationg which do not come
under the Plantation Act will be



